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LOK SABHA DEBATES

LOK SABHA

Tuesday, August 24, 1976/Bhadra 2,
1898 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Stealing of Oi} from Pipelineg of
O&NGC

*181. SHRI R. K. SINHA: Will the
Minister of PETROLEUM be pleased
to state:

(a) the number of persons arrested
during the past one year for stealing
oil from the pipelines of the Oil and
Natural Gag Commission and the
action taken against them;

(b) whether these persons used to
sel] the oil so stolen to some mills;
and

(c) the action taken against the
management of such mills?

THE MINISTER OF PETROLEUM
(SHRI K. D, MALAVIYA): (a) to
(c). Mehsana Project of the ONGC
received a report of theft of crude ofl
from a pipeline joining a well in
which six persons are reported o be
involveq including one motor truck
driver of Mehsana Project of ONGC.
All of them were arrested by the
Police on or about 19th/20th April,
1976. Enquiry revealed that some
barrels of oil were stolen and taken
to a rice mill and the oil sold under
printed cash memos issued by the
brother of the driver of ONGC—who
is under suspension. The case is under
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investigation by the Ahmedabad CID
Crime Branch.

SHRI R. K. SINHA: Sir, it is said
that the printed cash memo was
issued by the brother of the driver.
That means there were other cash
memos also, There was a regular
habit of selling oil through the cash
memos to the mills and this pilferage
was being done from the pipeline on
a very big scale.

Also I would like to draw the at-
tention of the Minister to the news
printed in the Navbharat Times of
the 23rd April which says that not
only 300 litres were stolen but 3,800
litres were found in a room near the
field where the original stock was
discovered. Also it mentions that
later on 3,600 litreg of oil were pilfer-
ed ang given to Patel Rice Mills and
Sawan Rice Mills—not one but two—
and in the answer there is mention of
one only. I would like to seek the
clarification from him.

SHRI K. D. MALAVIYA: Sir, the
whole matter has gone to the police.
The C.I.D. is making enquiries and
they are reluctant to disclose the in-
formation at this intermediate stage.
Obviously, we are very much con-
cerned over this. My suspcision goes
as the hon. Member's suspicion goes,
that possible something more might be
happening. Now that has been de-
tected, let us wait gnd see for a little
time what the report of the C.B.I

says.

SHRI R. K. SINHA: I only wanted
to draw the attention of the Minister,

SHRI INDRAJIT GUPTA: Isit a
fact that at certain places between
Mirzapur and Allahabad on the Hal-
dia-Barauni-Kanpur pipeline, there
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have been 3 number of cases of pil-
ferage from the pipeline? If so, why
is the Minister not telling us about
it* Five or six years ago, when
large scale pliferage had been re-
ported, the Industrial Security Com-
mittee had submitted a report to the
Petroleum Ministry making certain
specific recommendations as to how
precautionary measures ghould be
taken and proper vigilance exercised
in respect of the pipelines. 1 would
like to know, in this connection, what
steps have been taken in pursuance
of the recommendations of that Com-

SHRI K. D. MALAVIYA. Firstly,
this question relateq only to some
theft which occurred in Mehsana....

SHRI INDRAJIT GUPTA: There is
no mention of Mehsana in the ques-
tion.

SHRI K. D. MALAVIYA: With re-
gard to pilferages which are reported
to be occurring in other sites in the
eastern part. there are reports which
we have received. and some precau-
tions have also been taken.

MR. SPEAKER: It is a general
question.
SHRI INDRAJIT GUPTA: The

question is what is the number of per-
sons arrested during the past one year
for stealing ofl from the pipelines of
the ONGC....” It never says any-
thing about Mehsana. About other
places, there {3 no information avail-
able with the Minister.

SHRI K. D. MALAVIYA: We made
enquiries and we got only two or
three pieces of information. We are
now going to make detailed enquiries
as to what precautions have been
taken and what is the result thereof.
There is no doubt that pilferages
have been taking place both on the
east and on the west.

In the summer of 1978, a tanker
belonging to one Shri B. C. Jain re-
portea at unloading point; there was
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less quantity discovered. Five tank-
ers belonging to one Shri B. L. Pod-
dar containing a total of about 35 KL
did not report at the unloading sta-
tion. In this manner, several patterns
of stealing have developed in the east
and west. This ig very unfortunate
because there are people who do it.
Government are taking necessary
steps. 1 will make further enquiries
and report to the House as to what
has been done g0 far and what is
going to be done.

SHRI INDRAJIT GUPTA: What
about the Committee's recommenda-
tions?

SHRI K. D. MALAVIYA: 1 will
look into it.

SHRI VASANT SATHE: This is a
serious matter. While the Oil Minis~
ter is trying to fing new oil deposits
and additional o0il for the country,
we find this situation. On the one
side, you take new o0il and on the
other you allow oil to be pilfered.
How will it benefit the country?

SHRI M. C. DAGA: It will remain
in the country.

SHRI VASANT SATHE: It may go
underground again. Then you will
again discover it! When this question
has been asked, I believe if it is not
embarrassing to you. You must be
having the figures and you must dis-
close them. At least in one year what
is the total shortage on account of
pilferage.. ..

SHRI INDRAJIT GUPTA: And the
value of the loss.

SHRI VASANT SATHE:....and the
value of the loss? If thege two things
are given, we will be enlightened to
some extent,

SHRI K. D. MALAVIYA: ] share
the worry of the House on this ac-
count. It is a fact that pilferage is

_going on thére and we have not been

able to preyent it. There has been
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some slackness also on the part of
some officials who have been doing it.
All T can say is that we shall be more
careful, because this is a thing where
pilferages do take place, stealing does
take place. It is very difficult for me
to come to the House and say that it
will not be done. ’

SHRI VASANT SATHE; We are not
asking that.

SHRI K. D. MALAVIYA: We shall
do all that is possible.

MR. SPEAKER: He shares the
anxiety of the House and promises to
do al] that ig possible.

SHRI VASANT SATHE: I asked a
specific question about figures.

MR. SPEAKER: Later on.

SHRI HARI KISHORE SINGH: Not
only from the pipeline but glso from
the refinery jtself, there is some sort
of pilferage going on particularly in
Barauni. In this connection, I would
like to know whether cases are regis-
tered as ordinary police cases or they
are dealt with under MISA. If not
under MISA, why not?

SHRI K. D. MALAVIYA: Barauni
is the refinery; I do admit in Barauni
refinery jt is there. We have been
taking all possible steps. In tne Garara
railway centre and the Barauni
refinery, people, among ecither the
workers or the leaders of the work-
ers or the subordinate peorle, several
cases have been found out. We are
trying to find out; there was some
scuffle between the railway police
and our own people; all that has
happened.

SHRI INDRAJIT GUPTA: Workers
have done the pilferage? Your officers
also can be in collusion,

SHRI K. D. MALAVIYA:. I used
the word ‘officers' also....(Interrup-

tions) .

MR. SPEAKER: Next question.

BHADRA 2, 1808 (SAKA)
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Discovery of Oil jn Offshore Bassein
Structures

4
*183. SHRI P, GANGADEB:

SHRI SHANKER RAO
SAVANT:

Wi]; the Minister of PETROLEUM
be pleased to state:

(a) whether the Oil and Natural
Gas Commission has struck oil in
second of the three offshore Bassein
structures in May-June, 1976;

(b) if so, whether the new find
contains thickest horizon, of oil and
gas ever discovered in India;

(c) whether output in thjs region
is likely to be double of the Bombay
High; and

(d) if so, the progress made 8o far
on drilling oil in thig region?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) In a
well drilled on the South Bassein
structure, ONGC have found indi-
cations of gas in commercial quanti-
ties and some oil fluorescence in
cores below the gas zone.

(b) It is expected that this may
prove to be one of the thickest hy-
drocarbon reservoirs in India.

(c) It is difficult at this stage to
make any prediction in this matter.

(d) In the two wells already dril-
leq in the Bassein structure, oil has
been struck. While no other well
has been drilled on South Bassein
structure, some more well are to be
drilled on the crest of Bassein struc-
ture to determine the productivity
of this field. One of these has been
drilled and the drilling of the
second well is in progress.

SHRI P. GANGADEB: It is ex-
cellent news to the country that this
new find may prove to be the thick-
est hydrocarbon reservoir in India.
Therefore, in view ofv,the need 'b\;t,o
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make India self-sufficient in oil and
the off-shore drilling taking place
in this regard may I know what is
the total investment made in the off-
shore drilling sc far and the appro-
ximate percentage of its success tak-
ing all the drillings together? How
does it compare with similar activi
ties elsewhere outside India, like
Iran?

SHRI K. D. MALAVIYA: Several
questions have been put. Production
of oil per well in India, offshore
or onshore, is much less than the
production of oil per well in Iran
but the ratio of success of driliing
m oil field is one of the largest in
the world, in India. For instance, so
far as offshore is concerned, only three
wells have been dry; two wells were
lost in the last cyclone but all the
other wulls which are 11 or 12 have
proved either gas bearing or oil bear-

ing. I have narrated the facts.
When said that one of the
thickets hydro carbon reser-

voirs had been discovered in Bas-
sein it is cbout 100 metres thick
limestone which is Ilikely to give
us oil or gas or both therefore 1
have used the term hydro carbon.
It is quite possible that limestone
might be so tight thay in certain
portions we will be able to produce
something. Therefore, the presump-
tion is that it will give us very good
quantities of oil ang gas but the
quantity today cannot be specified.

SHRI P. GANGADEB: The hon.
Minister being an expert, I should
like to know the cost of production
in India vis-a-vis the other oil pro-
ducing countries in the offshore dril-
lings, just a general idea.

SHRI K. D. MALAVIYA: It is very
premature for us to give any figure
about the cost of production. All that
I can say is that the figures of cost
of production of offshore drilling in

India are very fsvourable as compar- !

ed to other pleces; all that depends
upon how much ofl per well we get.
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If we discover an oil field and the bil-
field does not give as much oil as one
well in Saudi1 Arabia gives, the whole
thing changes.

SHR] SHANKERRAO SAVANT: I
would like to know how far is this
Bassein structure from Bombay and
how far is that from Bombay High.

SHRI K. D. MALAVIYA: From
Bombay, the Bassein structure is*
about 80 to 62 kilometres. From
Bombay High, the Bassein structurc
is another 100 or 110 ‘Km. In bet-
ween we have also found some oil.

SHRI S. R. DAMANI: It is a
matter oi great satisfaction that all
efforts cre being made to find oil. I
would like to know from the Hon.
Minister only one thing that of the
wells which have been dug so far,
how mary have been founq com-
mercially economical.

MR. SPEAKFR: For that he has
already given the answer.

Workers' Participation in Manage-
ment

+
*184. SHRI SUKHDEO PRASAD
VERMA:

SHRI N. E. HORO:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether any progress has been
achieveq by the Railway administra-
tion in the matter of workers' parti-
cipation in management;

(b) if so, what is the outcome of
this experiment and at whay level
and in which Departmentg this
scheme has been introduced; and

(c) what arc the plans of the ad-
ministration to enlarge the scope of
this experiment in the light of the
experience gained? %
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). A state-
’ment giving the information is laid
on the Table of the Sabha.

Statement

(a) to (c). On the Railways there is
already a considerable level of wor-
kers participation in the activities of
Railways through different commit-
tees of staff and management.

In accordance with Government’'s
decision to associate workers in ma-
nufacturing and mining industries at
shop floor and plant level, instruc-
tions were issued to the General
Managers of the three Production
Units, viz. Chittaranjan Locomotive
Works, Diesel Locomotive Works
and Integral Coach Factory to set
up an appropriate number of shop
couficils and a Joint Council for the
Production Unit. Accordingly, by
March 197€ shop councils and Joint
Councils started functioning in the
three Production Units. The working
of the scheme has to be watched for
some time befcre any further steps
are taken.
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Steps to improve the Quality of Food

served in Trains

*185. SHRI K. LAKKAPPA: Wil
the AMinister of RAILWAYS be
pleased to state:

(a) what steps have been taken to
improve the quality of food served in
trains; and

(b) how far the recommendation:
of the Catering Committee have been

implemented?

THE MINIS1IER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAF1 QURESHI):
(a) and (b). A statemeny is laid on
the Table of the Sabha,

Statement

(a) The following steps have been
taken to improve the quality of food
served in trains.

(1) A system of providing Resday
to-Serve meals on trains from
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Base Kitchens set up at stations on
important routes, has been intro-
duced. Under this scheme food
prepared under  hygienic condi-
tions in the base-kitchens, is pick-
ed up in insulated trollies and de-
lieverd to Pantry cars where it is
stored in hot cases and served hot
to the passengers on run. Tea/
Coffee is served in thermos flasks
to keep it hot.

(ii) Modern Culinary techniques
and appliances, such as hot cases,
insulated trollies, “Idli” grinding
machines, etc. have been introduc-
ed in the catering units to improve
service.

(iii) Departmental catering staff
are trained by rotation in the Ca-
tering Insti‘utc at Bombay.

(iv) Good quality raw materials
are procured and essential items
like Atta maida, wheat, rice etc.
are procured through Government
sources by the departmental units.

(v) Remodelling of pantry cars
with gus ovens to avoid smoke
nuisance and lining the interior
with laminated sheets etc. have
been imdertaken to improve the
cleanliness ¢f the cars.

(vi) Low-priced mealg packed in
polythene wrappers of hygienic
quality have also been introduced
at a number of stations.

(vii) Witk a view to providing
a good standard of catering by the
private Contractors, experienced
and euitable caterers are selected
as Railways' Catering Contractors.
Their performance is regularly ins-
pected by cfficers and  inspectors.
Investigaticns are made into all
complaints against the Contractors
and remedial action taken to avoid
recurrence.

(viii) Surprise checks are con-
ducted in different catering/vend-
ing units run departmentally as
well as by contractors.

BHADRA 2, 1898 (SAKA)
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(b) In part I of the Report, the
Railway Catering & Passenger Ame-

ties Committee 1967, had made
38 observations znd recommendations
on catering. All the recommendations
except one (Item No. 24) were ac-
cepted and implemented by the
Government. ltem No. 24 concerned
the scope cf promotion of the cater-
ing staff. This was kept pending
for the final recommendation of the
Third Pay Commission. The Pay
Comnmission suggested merger of
some scales and improvement in the
scales of pay of Stores Clerks, Se-
nior Bearers ctc. The Catering staff
have adequate channel of promotion
coming upto the scale Rs. 700—900
(R. S.) who is generally the highest
Non-gazetted scale. Furthermore a
number of higher grade posts have
also been recently sanctioned in
Catering Department.

SHRI K. LAKKAPPA: The Mi-
nister has stateq that a statement
is laid on the Table. But my question
was about improving the quality of
food served on the trains. Railways
are the biggest public undertaking,
more than a hurdred years old. I
has got its own reputation. Millions
of people are travelling by the rail-
ways. The only committee appoint-
ed so far was in 1967 and it suggest-
ed certain ways and means to im-
prove the catering system. Even
these suggesticns have not been ful-
ly implemented. Even if it has been
implemented, it is only implemented
on paper. Recently, Mr. Qureshi
had stateq that they are improving
the catering system for millions of
travelling public, but the quality has
not yet been improved. The food is
not good and even drinking water is
not available on the stations. The
ways and means suggested by the
Committee have not been fully met.
There are certain zonal catering
committees which have made re-
commendations about cleanliness.
Wha! steps Government have taken
to improve cleanliness? And what
are thn, latest steps takep by the
Government to improve the quality
of food.
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SHRI K. LAKKAPPA: Will the
Minister appuint a watch-dog com-
mittee  consisting of Members of
Parliament a; the national level to
suggest ways and means to improve
the catering svstem i order to make
the railway travel more comfort-
able?

»

THE MINISTER OF RAILWAYS
(SHRI KAMLAPATI TRIPATHD:
His suggestion will be kept in view.

SHRI MADHURYYA HALDAR:
What action the Minister is going
to take against the Howrah Catering
Management in  order to improve
the quality of food? From Delhi to
Howrah, we cannot get even a good
cup of tea. What steps are baing
taken to improve the quality of tea?
If you trave; by Kalka Mail you will
find that the cortractor supplle- the
worst type of food? What steps
Government are taking to improve
the quality of food?

SHRI BUTA SINGH: If you
carefully see the statement laid on
the Table of the House, you will
find thet on Item No. 7 of the state-
ment it is mentioned that with a
view to providing a good standard
of catering by the private contrac-
tors, experienced and suitable cater-
ers are selected as Railways’ cater-
ing contractors. Their performance
is regulsrly inspected by officers and
inspectors. Investigations are made
into all complaints against the con-
tractors and..

MR. SPEAKER: There is specific
complaint about the quality of food.
You can look into it,
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SHRI BUTA SINGH: Since a
specific complaint has been made,
I will look inlo it.

Wt A5 ow A : oesEe W
T d@rn wran o womT w qg
arrRrr g e 21 avg ¥ wiswiza
¥ qw aTerdt ¥for o gro 3w
YA 1 MIFTYI N ST F
N AT A TR T FATT A TR
W wafeen wox ¥ frd 31w Froew
faarar qear & W7 averd wi=wdz i
w Ted § T O § 39 % Ay
¥ efay gra @At R A AYArT €N
X Trex ¥ FaT wv0 wear @zt §?

Wt gz fag : AT & 7 wmr aw
‘ritq afwary ATy T qr fam &
1723 gl TT 9N AT QX IW
fraritg ¥zfor gfaz e 3%
W &rr wrfa T § 1 @F 347 3 warad
v fga s Red 3T AT, 212 9T
TAFT w fran mav, 133 W Praa
fzar war €= TR § XA 43 FeAT
sqr g § fw o arn P ar g,
ag w37 WY Y 9T IR & frra? arar

rrgifer @Y 7€ §, A I Y O

DR. HENRY AUSTIN: My own
experience i3 that the food sold on
the railways is far from satisfactory.
1 am thankful to the hon. Minister
for assuring us that this matter will
be looked into, but 1 would like to
raise related matter. The service of
catering on the railways cannot be
improved if the present structure is
maintained. Most of those who are
serving food are working under what
is called the commission system.
There is no security of tenure for
these bearcrs, nor are they given 2
salaryy, From my  constituency
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there are a number of boys working
on the Southern Railway and their
ycomplaint is that there is no security
of tenure. How can such a service
be satisfactory?

SHRI VASANT SATHE: They are
the most fiithily dressed people in
the world.

DR. HENRY AUSTIN: They are
not interested in serving well. They
are gometimes even deflant of the
travelling publicc I travel by the
Jayanti Janata often, anqd I know the
situation.

SHRI BRUTA SINGH: 1t is true
that most of the bearers are employ-
ed on a commission basis. The Com-
mittee eppointed in 1967 also has
not made any specific recommenda-
tion in this regard. Uniforms are
supplied by the railways. If there
is any compluint, the hon. Members
may let us know,

SHRI VASANT SATHE:
raised it again and again.

I have

MR. SPEAKER: Since a large
number of hon. Members are rising
in their seats and are having griev-
ances, I would suggest that the hon.
Minister may invite them and discuss
this matter.

Rates for Casual Labeurers

®187. SHRI R. P. YADAV: Will
the Minister of RAILWAYS be
pleased to state:

(a) the procedure followed for
fixing the rates of wages of casual
labourers in the Railways;

(b) whether the casual labourers
are to be paid at the rate of 1/30th of
sthe minimum of the scale if the
casua]l rates are not fixeq for any
reason for a period of 14 years; and

(c) if g0, whether labourers in
Delhi have been paid according to
these rates?
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&Y 55 wgwg war W fear srar & oY
(e Fifcdi & W wdwfE; §
fRaar & Wi afs o7 A iy oY &
A fraifea &t m 7o 1t 1 w=faa
T EER & TT mﬂ'ﬂ'ﬁ'fﬂ
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77U fraif aaw wogdy #1 8T gty

2. A AwgQ whafeas gara
sifa Afafas werge # et Sifa -
gt sraar qaraTaEE ToH AR A
g F F a1t Ifrw XA T @
st &, afe GuY aX Suwed 7 g1 4t Wl
sdafaia aeqedt #feat ¥ war-
foit & s FaTA F1/30 W T R
AT <HE Y g a8 WFE W W &Y
el wfedt ¥ W FdabE #
Forera & W afe X A feld Wt 3
q fraife wogd #1 & FAam Awgd
afafmm & wiw faifa g3 8
#1 ay wfuefram & st 97ga wfawd
zara frifa &t

(@) " (7). afc e &
FqFeg A gf @ A St &
siafat ¥ gaam imm" #7 1/30



19 Oral Answers

Wi o wiwrd wgm€ wa ¥ g7 9T
wrarw fear s

2. feedlt & w5 # a Afwfos
wfrwi w s e gara
fraifor o e dfes sagd ST @Y
1 4

SHRI R. P. YADAV: How many
types of casua] 'abourers are there
on the railways, and how can they
be distinguished? Under what type
do the labourers working under 10W
come, and what should be their mi-
nimum wage in quantum? Is Govern-
ment in the know of the fact that
about 140 casual labourers are work-
ing under IOW, New Delhi, and
have completed more than  six
months, and that some of them have
worked for 236 to 2,636 days? Is it
also a fact that ir spite of this they
are not given the scale rate which
is mandatory?

ot x Fag o qgi TR E
70T T ¢ 1 F A TARR T
T w3 § MU FEe 39 fem & 7@l
§, A CRTT WY ATEAT AT WY FET
sA & fag =1 sy &) sa & fag
¥ <@ 7@ Fraifer feat s § -

The Casual Labourers governed by
the Minimum Wages Act are remu-
nerated on:—

(a) daily rates ascertaineq from
the local authority or the
State Gcvernment concerned
where necessary; or

(b) if such rates are not avall-
able, at 1/30th of the mini-
mum of scale of pay pluz
Dearness Allowance applica-
ble to corresponding cale-
gories of railway staff; and

(c) if elther of the rate of
wages arrived at in the man-
ner indicated in (a) and (b)
above happens to be lower
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than the minlmum wages
fixed under the Minimum
Wages Act, then the rates
fixed by the appropriate au-
thority under the Act.

THE MINISTER OF STATE IN
THE  MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI): I
would like to clarify one point.

There is no casual labour on tne
meintenance eide.

SHRI R. P YADAV: Towards
the Lottom of the statement,
have said, “Casual labourers work-
ing in Delhi arc being paid  daily
wages &t the rates prescribed by
the local authorities™ This is wrong.
I challenge it. They have not been
able to  &scertzin it from the local
authorities, so far as Delhi Division
is  concerned. In the light of it 1
wouid ke to know from the hon.
Mi_nister whether it jg not a fact that
thigs payment of casual labour was re.
ferred to the Railway Labou- Tribu-
nal in 1969 and the Tribunal reported
in 1872 and consequently the Raijlway
Board issued instructiong to the units
to say that payment to non-project,
non-scheduled labour will be made
after ascertaining from the local or
State authorities or in the alternative
1/30th of the minimum scale of pa¥
plus dearness allowance upto the
period of four months and after that
they will be given the status of tem-
porary employee? Ig it also a fact
that Northern Railway is not giving
these employees their status and
benefits of temporary employee? I
can just quote an example of PWI
Delhi and you can also take the
example of paniwals. For years to-
gether they are casual labourers?
May I know from the hon. Minister
whether anything hag been done by
the Railway or not? If so, what
steps the Government {s taking in
this regard?

SHRI BUTA SINGH: Let me,
first of all, make it clear that most
of the information that I heard from

they ‘



21 Oral Answers

the hon. Member is not based on the
facts. The facts are that daily wages
paid in Delhj division are ascertained
from the Delhi Administration in
August, 1976, that is, the current
month and are fixed at th: latest
rates given by the Delhi Administra-
tlon to us. So, it will not be true to
say that Northern Railway and the
other railways in genera]l] are nct
following what the - local authorities
say. The rest suggested by the Delhi
Administration is Rs. 5.85.

SHRI INDRAJIT GUPTA: This is
not the first time that these com-
plaints have been made by railway
unions regarding the scandalously
low rates of wages whick have been
paid to the casual labour. With re-
ference to the statement which has
been laid on the Table of the House,
may I just draw his attention to one
example and ask him to explain in
termg of this statement? On the
South Central Railwav, wages of
casual labour in Secunderabad and
Vijawada js as low as Rs. 225 per
day. The minimum wages fo; un-
skilled mazdoors notified by *the local
Collectors are as follows: —

Rs.

Vishakhapamam . . . 5°50
West Godavari . . . §-00
Kurmnool . . . » 4-00
Warangsl e e e e 4°50
Hydrabad District . §:00
& the twin cities of Hyderabad &

Secunderabad . . . §°00
These people are being paid Rs. 2.20
and yet they give the state-
ment here saying that these

wages are fixed according to the local
rates. Will he kindly explaln. how
long this state of affairs is going to
continue?

SHRI BUTA SINGH: As I reite-
rated in my reply to the last supple-
mentary, we always take whatever
the local authoritles or the State
Government has to say. But, in this
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particular case, as the hon, Member
hag pointed out something, we will
definitely get in touch with the
authorities and see that there js no-
anomally.

SHRI INDRAXMIT GUPTA: [ can
give so msny anomalies, but there
is no time to do it. This is only one-
case.

MR. SPEAKER. You can verify
the ciscrepancy in the rates fixed by
the Railway Board and the local au--
thorities.

st aqow wfjnt @ T g
& oY dowe v A wdA
TR 3T &, 57 %7 37 57 fay & fwg
wev 7 fem snar &, ofr 7 ©: WY
93 7 TG HIT I A V[ AT T
FraE ? ‘

gt a fefosw & 5 a@ wv-
% @ § fF agt sreAR, 9.8 "
q AT 7T TW FT @ §A_few
3T qWIAT T fRAT ST W &
0 g & F% wfaw a1 FqHT FT
AFT THME F fear w1at § 1 A ©-
B: G § FTH FT W@ § ST (AN
agt fear sTar & w1 W wERw
STRITY AT, AT AN 95 § FTH FT
@ §, I8 TWHE F&T 3 wifewr
]G0 ?

&Y gz1 fag : Hue J@T A Wl¥
s sae & fog gt & ar dsee
AU RIE CEZLR SEIICIE LS
#r€ ot ara g€ & sw fag Ao
ST A W@ ST ¢ | SAEr wfaw
aferer @ A7 ST ARG swA
geTy T 7 G #v€ e T et @) -
T AT wee g faat ar g
IER FT TAN |
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wermw AW : AT FET @A«
ARRTAKINT *F WX T § e o
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SHRI (MOHD. SHAFI QURESHL:
“This matter was referred to a tri-
bunal headed by Mianbhoy. The
Mianbhoy Tribunal has given an
award for decasualisation of casual
labour, We have accepted most of
the recommendations of the Mian-
‘bhoy Awarc. It is four months for
persons wwhe are sworking in other
than projects ard six months for
those who are working in projects.
“That is being followed. But we have
received complaints that in certain
areas, ‘he services of the labour are
dispensed with just two or three days
before the four months period is
over. We are looking imto it.

Relaxation of Curbs on Managerial
Remuneration

+
°188. SHR] D, K. PANDA:

SHRI S. A. MURUGANAN.
THAM:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to ttlie;

(a) whether Government propose to
relax the curbs on managerial remu-
neration;

(b) if so, the salient features there-
of, and

(c¢) what factors have led Govern-
ment to take such a decision?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA.
BRATA BARUA: (a) No, Sir,

(b) and (c). Does not arise.

SHRI D, K. PANDA: It is a welcome
'eply. If the reply is in the negative,
he House must be happy. But still,
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to be on the safe side, for the purpose
of clarification, I would like to ask "
the hon, Minister whether the reported *
news-item in the Hindustan Times
according to which Mr. Bedabrata
Barua addressed a meeting of the All.
India Manufacturers’ organisation at
Bombay is correct or not. It is report-
ed:

¢The Union Government is consi-
dering some relaxations to its guide-
lines that industrial units not making
profits will not be allowed to pay
more than Rs. 60,000 per year as
remuneration to its professional man.-
agers,

The Minister admitted that the
guideline was posing problems. The
Government was coming up with
suitable amendments. Mr. Barua.
however, did not elaborate what
amendments were being made.

Speaking at a meeting organised
by the All-India Manufacturers’ orga-
nisation, Mr, Barua, stated that the
Government had taken some steps
to regulate the managerial remu-
neration in the corporate sector. A
ceiling of Rs. 130 lakhs per year
was imposed. In approving the ger-
vice conditiong of top managers in
private sector industry, he said, the
Government was guided mainly
whether the compensation paid was
proper or not for the services ren-
dered.” .

This is the news.ltem that has been
reported. 1 want to know whether any
such statement has been made and
whether those facts have been admitted
as has been reported in the newspaper.

SHRI BEDABRATA BARUA: This
was a meeting of the All-India Manu-
facturers' organisation which ] ad-
dressed. 1 do not think the whole
report is correct. But most of it is in
conneclion with the remuneration of
the executives. The question asked to
me was, whether the Government
wanted to put curbs on the remunera-
tion of the executives who were not
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directors. Obviously, the Company law
does not enable the Government to put
any curb on the remuneration of the
people who are not in the board. That
is the provision of the Companies Act.

Regarding the figure of Rs. 60,000
this is the minimum remuneration.
This was introduced in the Act of 1956
that when a company does not make
profit, the remuneration of the manag-
ing directors is brought down. This
figure of Rs. 60,000 is in the context of
Rs. 1.30 lakhs which was the ceiling
for managing directors that we imposed
in 1969. A question was raised that
when a professional man gets promot-
ed to the board of directors as many
companies do these days, why should
his salary be reduced? It is only in
that context that I stated, when a pro-
fessional man gets promoted to the
board of directors, not a big share-
holder or a big businessman or a
family member, obviously, he should
not be guided by the guideline to re-
duce his remuneration. As I have
said, this is also being considered by
a Committee which has been constitut-
ed to go into these matters, and this
matter also will be examined in that
context.

SHRI D. K. PANDA: In view of the
reported news that Mr. Raghuraj,
Chairman of the Industrial Develop-
ment Bank of India has made certain
suggestions for amendment of the
Company Law as far as these profes-
slonal Managers are concerned and in
view of the fact that there is already
a Committee to examine certain points,
I would like to know whether those
points include the removal of Direc-
tors and professional Managers because,
at present, only their induction is Gov-
ernment's job and they are doing it
and are controlling that aspect but as
far as their removal is concerned.

MR. SPEAKER: You should not go
into the question of removal; this per-
tains to remuneration only,

SHRI D. K. PANDA: This pertains
to remuneration, but since it is said
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that there is a Committee which will
take into consideration so many other
things. I am putting the question whe-
ther, so far as professional Managers.
and Directors are concerned, any pro-
vision is going to be made not only
for increasing their remuneration but
for removing them also,

MR. SPEAKER: Removal is a sepa-
rate question.

SHRI D, K. PANDA: But the spirib
underlying the putting of curbs on
Income is to reduce disparities.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): With regard to
what the Hon. Member has referred to
as a Committee, it is not a Committee
as such, but when questions were
raised that the present curbs on man-
agerial remuneration were not enough
and that the matter should be further
examined, I asked my colleague to go
into the whole question, with the
assistance of the officers concerned in
my Ministry and in other - Ministries,
and examine whether further curbs are
necessary. The question will be gone
into and, at this stage, the only answer
I can Egive is that there is no inten-
tion to relax the curbs, in any case.

The second aspect is that this Study
Group (if I may so call it) is not con-
cerned with the question of amend-
ment of the Company Law. With re-
gard to the amendment of the Company
Law, we keep on getting certain sug-
gestions from various quarters and they
are being examined separately in my :
Ministry. It may be that in certain ..
matters, the amendment of the Com- - .
pany Law might become necessary, '

With regard to the point my colleage -
had mentioned, that while under the
Act we have power to impose curbs on
Directors and such other people we
have no power to impose curbs on exe-
cutives who are not Directors, this is-
an area which also needs examination: ¢
and we are going into the question.
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SHRI CHINTAMANI PANIGRAHI:
We are happy that the Hon. Minister
has said categorically that they are
not going to relax whatever little curbs
there are at present on the remunera-
tion of the Directors of the company.
But I would like to know from the Hon.
Minister, since the remuneration ranges
between Rs. 5.000/- and 11,000/-, the
minimum being Rs. 5,000 and the maxi-

‘*mum being Rs, 11,000 per month, how
many companies are actually paying
the minimum of Rs. 5.000 and how
many are paying the maximum of Rs.
11,000. Has any census bcen taken
in this regard?

MR. SPEAKER: Have you got that
information?

SHR] H R  GOKHALE: 1 cannot

glve the exact number,

aroirg fefa weem

$389. 1 W Wiy yrOT ¢ WA
fufe. @ it vt wd T 32
& v w8 fr

(%) wreii fefw doara fom
g w1 wfer gar, I9% wd e
§ oz 73 A1 a9t & 39 9T §7 feanm
g e way

(7) ¥ X7 seqry & erieTw
¥ qdan & f43 wr grdan afafa
Rt wk ff ; W

(%) w31 3203 &k afrdxs 997
frar o afe gi, aY 3+4) o7 Prwrfok
¥ar § A1C 3167 frq v 7 waifax
feqr am?

THE MINISTER OF LAW, JUSTICE
AND ,COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) The Indian

Law !nsmuta. New Delhi, is a private
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body and registered under the So-
cieties Registration Act (Act of XXI
1868) was sot up on 27th December,
1956, to cultivate the science of law,
to promote advanced studies and re-
searrh in law, to promote reform in
the administration of justice and law
80 as to suit the social, economic and
other needs of the Indian people, to
promote systematization of law, to en-
courage and conduct investigations in
legal and allieq flelds to improve
legal education, to impart instruc-
tions in law, and to publish studies,
books periodicals, etc.

During the years 1973-74, 1974-78
and 1975-76 the Governmeng of India
has given a total Grant-in-aid of
Rs. 17.00.000/.

(b) Yes, Sir.

(¢) The Review Committee has sub-
mitted its Report to the Government
which is under consideration.

A statemeny showing main recom-
mendations of the Review Committee
is sttached.

Statement

The main recommendations of the
Review Corntittec on the Indian
Law Institute are:—

1. The Indian Law Institute should
devise its programme of re-
rearch and determine priorities.

2 A Rescarch Committee of about
ten Members, consisting of
some jurists, some Supreme
Court/High Court Judges, Dean
of Faculty of Law (Delhi Uni-
versity) and if possible some
Professors from nearby Uni-
versities, should be set up.

The minimum qualification for
all the research posts should
be at least Ph.D. in Law.

4. An Editorial Committee, con-
: sisting of (i) a Judge of the
Supreme Court or a Huh Court,
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(ii) a member of the Bar,
(lii) a member of Law Faculty,
Delhi University and (iv) the
Director of the Institute, should
be set up to lay down guide-
lines and evolve a policy in the
matter of acceptance of articles
for the quarterly Journal.

3. There should be a separate Edi-
toria] Committee for the An-
nual Survey.

8. The Index to Indian Legal Perio-~
dicals should be continued to
be published.

7. The Diploma Courses, conduct-
ed by the Institute, shou!d be
continued.

8 There should be a Seminar Com-
mittee headed by a Judge of
the Supreme Court or a High
Court, consisting of the Direc-
tor of the Institute ang Dean,
Faculty of Law, Delhi Uni-
versity, to determine the sub-
ject and planning and the in-
vitees to the Seminars,

9. Lectures by eminent jurists etc,
both from India and abroad,
should continue to be arranged.

10. The Inetitute should make suit-
able structural changes in the
Governing Council and the
Executive Committee so as to
be eflective in the management
of the affairs of the Institute,

11, All issues concerning finances
should be referable for advice
to @ Fmence Sub-Committee
assisted by an expert appoint-
«ed by the Executive Committee
on nomination by Ministry of
Finnnce, before the Executive
Committee takes a decision.

12, Self contained, Rules, Regula-
tions, genera] conditions of
service and the pay scales of
the Research and other staff,
should be framed, and applied
to all employees.
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13. The annual grant-in-aid from
the Government should be
within the ceiling of Rs. 6,00,000
(Rupees six lakhs) to be uti-
lised in accordance with the
conditiors of the grant and
other conditiong required
under the General Financial
Rules or other Rules or orders
of the Government.

Y g« W T @ AETR AR,
T deaTg 737 q€ 79 a7 S §, Th
TR AT A I N, W AR
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I want to know what are its

P
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SHRI H. R, GOKHALE: The Com-
mittee is headed by the Chief Justice
of India, ex-officio, and with it are
associated other people like the At-
torney-General and the Law Minister,
both of them ex-officio; there are
other aenior people also. The neces-
sity for the appointment of the Com-
mittee was not felt in any particular
year. It has been a general practice.
Since Government gives grants of a
substantial nature, a review should
be made periodicelly of the working
of the Institute, and that is how a
Committee comes to be appointed
periodically, Therefore, there was
no particular reason in that parti-
cular year for doing so. That Com-
mittee has given certain suggestions
which are now given to the Members
—the main recommendations. With
regard to achievements, all that 1
can say is that, from time to time,
they: have been publishing reviews,
articles and some full-fledged publi-
cations relating to questions of law
and other allied matters. Their jour-
nal is coming out regularly, Not only
that, at thc end of the year, they also
bring out a comprehensive review of
the development of law in the coun-
try during the yvear covered by that
review, They hold seminars and dis-
cussions where very important people
are invited to address the Members
of the Institute and outsiders. Gen-
erally, I can sayv, they have been do-
ing useful work so far as develop-
ment of law is concerned.

SHRI M. C. DAGA: The Review
Committee has made this recommen-
dation in S. No. 10:

“The Institute should make suit-
able structural changes in the
Governing Council and the Execu-
tive Committee s0 as to be effec-
tive in the management of the
affairs of the Institute.”

I would like to know whether it hau
been implemented or it is going to
be implemented and if so, by wha.
time,

AUGUST 24, 1876

Oral Answers R

SHRI H. R. GOKHALE: It has not
been implemented. As I saig earlier,
it is not a government body, jt is a
body registered under the Socleties
Registration Act. But Government
comes into the picture because Gov-
ernment pays something substantial
to the Institute. All these are dis-
cussed at various levels with the Ins-
titute and suggestions are made to
the Institute to take into account the
recommendations of the Review Com-_
mittee. As yet, no final decision on
any of these recommendations has
been taken. But I am quite sure
that the office-bearers of the Institute
and the Government, together, will
find a way of implementing as many
of the recommendations as are possi-
ble of implementation.

SHRI DINESH CHANDRA GO-
SWAMI: Reccmmendations No. 11
and 13 of the Committee deal with
fmance. Recommendation No. 13
reads as follows:—

“The annual grant-in-aid from
the Government should be within
the ceiling of Rs. 6,00,000.00
(Rupees six lakhs) to be utilised in
accordance with the conditions of
the grant and other conditions re-
quired under the General Financial
Rules or other Rules or orders of
the Government.”

May I know from the hon.
whether this recommendation has
been made in view of the facy that,
uptil now, the Institute has not spent
the money in accordance with the
conditions of the grant and other
conditions as required under the
rules, and if so, what steps Govern-
ment js taking now to expedite ful-
filment ¢f recommendations Nos. 11
and 13. Both of them relate to finance
and Governmeng is giving a subs-
tantia] amount to this Institute.

SHRI H. R. GOKHALE: I do not
think, the intention of these recom-
mendations, particularly recommen-
dation No. 13, is that the Institute
Lad not been functioning in accord-
ance with the requirement of their

Minister
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asbjectives and as such this recom-
mendation was made. But the re-
commendativn is understandable be-
cause it says that when you give
grant-in-ald to the Institute—and the
grant-in-aid should not be more
than six lakhs—there should be some
kind of an inbuilt method of con-
trolling the actual working of the
Institute 10 see that the money given
by the Government is properly spent.
It is a good suggestion and it would
receive the attention of the Govern-
ment.

SHRI D. K. PANDA: In view of
the present needs of the country, I
would like to know whether the Law
Institute has been depending: upon
the study of books of the colonial
past alone, or any socialistic law has
been studied and provisions made
accordingly, This is included in their
functions also.

SHRI H. R. GOKHALE: The hon.
Member has referred ‘to the colonial
past. All that I can say is that they
take into accouny the socio-economic
necessities of the time and by the
very objectives of the Institute they
are required to depart frym the
colonial heritage and make recom-
mendations accordingly.
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Nagpur-Bombay Rallway Line via
Amraoti

°192. SHRI VASANT SATHE: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether various organisations
in Vidarbha region of Maharashtra
have been persistently making a de-
mand for deviation of Nagpur-Bom-
bay Railway line via Amraotl;

(b) if so, whether the proposa] was
considered by the Railway authorities
and the decision taken in the matter;
and "

AUGUST 24. 1978
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(6) 1t mo decision §p takem In this 3

regard, how soon Government would
take a final decision?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, Sir.

* (b) The proposal for bringing
Amraoti on Bhusaval-Nagpur main
ling was considered in 1038 but was
dropped due to lack of adequate
traffic justification.

(¢) In view of non-availability of
adequate funds for completing the
works already in progress and those
approveqd to be taken up shorfly, it
may not be possible to consider the
proposed rail link at present.

SHRI VASANT SATHE: I would
like to know in view of the fact that
Amraoti is not only historically im-
portant but even mythologically
important—Panditji knows....
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WRITTEN ANSWERS TO QUES-

TIONS
Self-sufficiency in Production of
Fertiliserg Ea
oy
*182. SHRI D, B. CHANDRA

GOWDA Will the Minister of CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether Government have
made any comprehensive plan for
achieving self-sufficiency in fertilizer
production during the Fifth Five
Year Plan period; and

‘(b) if so, the broaq features there-
of?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C
SETHI): (a) and (b). A large scale
programme is or. hand for augment-
ing indigenous capacity for the
manufacture of fertilizers. As a part
of this programme, 16 large sized fer-
tilizer plants are under various
stages of implementation; 4 addi-
tional plants have been approved in
principle. With the completion of the
projects under implementation and
those approved in principle, the
capacity for the manufacture of fer-
tilizers which ir presently 29.73 lakh
tonnes of nitrogen and 6.92 lakh
tonnes of P205 is expected to increase
to 65 lakh tonnes of nitrogen and 17
lakh tonnes of P205. Since the com-
pletion and commissioning of some of
the projects is likely to spill over to
the VIth Plan Period, the capacily
build-up by the end of the Fifth Five
Year Plan period is likely to be 46.90
lakh tonnes of nitrogen and 13.11
lakh tonnes of P205. The production
available froin this capacity would
help narrow the gap appreciably be-
tween demund and indigenous avail-
ability of fertilizers ang thereby re-
duce dependence on imports.
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Survey for Ernakulam-Alleppy Rail-
way Line in Keraly -

*191. SHRI C, H. MOHAMED .
KOYA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether an engineering-cum.-
traffic survey has been ordered for
the construction of the Ernakulam-
Alleppy railway line in Kerala;

(b) the progress made so far; and

(c) the likely dates of completion
of the engineering survey and com-
mencement of the construction work?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, Sir.

(b) and (¢). The survey has been
completed. The survey report is
under examination, and a decision
regarding construction of the 'Iir'\_e
will be taken as soon as the examina-
tion, is completed, and would depend

upon availability of resources.
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Employees Cooperstive Banks ea
Western ang Centra]l Rallways
S WTIYERT AT RV TRIF T e
*183. SHRI RAJA KULKARNI:
Will the Mmister of RAILWAYS be

pleased to state:

(a) whether there are co-operative
banks of the employees in Western
and Central Railways and if so, since
how many years; 3

(b) whiat' is the number’of emplo-
yees employed by esch of these banks

. .
Statement
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and how many branches they have;
and C g

(c) have they introduced joint coun-
cils as part of the labour participation
in management programme of the
Railways? "4

THE MINISTER OF STATE ' IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
(a) to (c), A nalemem is laid on the
table of uw Sabha.,

B agEnEE

PRI Y T
Name of Railway
H'l eqqeild el daiiv ¥ my e

Name of Co-operative Bank.

Existing from No. of No. of
Branches
AT 4.

‘o-— PN

’ - ;lmll il ew
(1) (2)

e PRI T

Lo w e

dit Soc'ety

(a) and (3.1, Westorn
Road, Bomboy

1. ]u:hunCo-oper.iveCn
Lad., Grant

1913(64 years) s 250

2. Barods City Karigar Sﬁh.— 1931 (45 yean) Nil 23

vak Sahskari Mandl:
Pratapnagar, Baroda.

3. Railwsy
operstive
Lad., Jeipur.

4. Wmem Railwsy Employ-
we Credit

Sotsny 1ad., Udaipur.

2. Cewral Railway. *+ 1. mni luvhny"
{]

Sod«y
bey.

(C) “o.s.r' - . v——

Visit to Calcutta of Soviet Experts
on Underground Rallway

*194. DR. RANEN SEN:
SHRI H. N. MUKERJEE:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Soviet exper:s on Un-
derground  Railways had  visited
Calcutta recently; and ©

(b) if 0, the salient features there-

' Co-
it Sociery

'i
R

1948 {31 yean) Nil 18

1946 (0 years)  Nil . s
(4¢ 1t Part)
ime Peon

- 1913 (63 years) Nil m

.» Byculls, Bom-

THE MINISTER OF STATE |IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAF1 QURESHI):

(a) Yes, Sir.

(b) A team of three Soviet Specia-
lists arrived in India on 19-7-76 for
a period of 3 months. The specialisls
are giving ‘advice t5 - the MTP(R)
Calcutta in the fields of design of
tunnel nlruduru. tunnel construc-
tion, and:tuwmél shields and other
equipment. ¥M'¥ wr i Pr= v
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Survey for Oil Exploratien along
West Coast

*195. SHRI ~ N. SREEKANTAN
NAIR: Will the Minister of PET-
ROLEUM be pleased to state:

(a) whether a survey was conduc-
ted for oil exploration ulong the West
Coast from Kanyakumari to Ratnagiri
during November-December, 1975;

and

(b) if s0, the results of the survey?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) and
(b). It had earlier been planneq to
conduct seismic survey operations
in the offsnore area from Ratnagiri
to Kanyakumari in November-
December 1975. However, the pro-
gramme had to be modified for
covering the Deeper Continental
Shelf nrea and the Bassein area
where hydrocarbons were discovered
after such detailed/semi-detailed
seismic surveys. The present pro-
gramme {s to conduct seismic survey
in the area from Ratnagiri to Kanya-
kumari from February 1977.

Capacity of Koyali Refinery

*196. SHRI DHAMANKAR: Wil
the Minister of PETROLEUM be
pleased to state:

(a) what is the present capacity of
the Koyali Refinery and what would
be its capacity on the completion of
its present expansion programme;

(b) when ia the expansion program-
me likely to be completed; and

(c¢) what js the percentage of
foreign equipment being used in the
Refinery and how long will it take
to replace it by entirely indigenous
one? ”

THE DEPUTY MINISTER IN THE
MINISTRY ' OF PETROLEUM (SHRI
{ZIAUR RAHMAN ANSARI)! (a): The
. w Present operating capacity of Koyali
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Refinery is 4.30 million tonnes and
the capacity after expansion will be
7.30 million tonnes per annum.

(b) The expansion project is
scheduled to be mechanically com- °
pleted by the end of 1977. o

(c) A substantial portion of the
plant and machinery in the Koyali
refinery operating with 4.3 MTPA
capacity is imported, For the ex-
pansion Lraject only raw materials
and a few of the critical items which
are not indigenously available are
being imported and thig will be about
24 per cent of the total requirement
for machinery, equipments and
allied items. In future projects this
percentage will be progressively re-
duced with the development of in-’
digenous capacity for production of
raw materials and manufacture of
these items of equipment in the
country,

National Drug Authority

*197. SHRI C. K. CHANDRAPPAN:
Will the Minister of CHEMICALS AND
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